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BEFORE THE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE AT 

C. Kandasamy 

CHENNAI 

Appeal No. 74 of 2025 

-Vs 

State Impact Assessment Authority, Puducherry & Anr. 

AFFIDAVIT FILED BY THE APPLICANT 

..Appellant 

...Respondents 

I, C. Kandasamy, S/o Chidabaram, residing at 160, Tsunami Nagar, 
Karukalacherry, Karaikal- 609604, do solemnly affirm and sincerely state as 
follows: 

1. I am the Applicant and am aware of the facts and circumstances of the 

case, and am competent to affirm this affidavit. I am filing the present 
affidavit to bring into record certain additional information that are 
necessary for the fair adjudication of the case. 

2. I submit that the no information regarding the clearance and necessary 

permissions relating to the proposed expansion of harbour was 

communicated or made publicly available. I filed a request under the RTI 
Act on 15.09.2025 seeking information pertaining to the clearance. A copy 

of clearance was communicated vide a reply dated 13.10.2025. 

3. Since the clearance was not available in public domain, I sent application 
under RTI Act requesting information on the manner in which the 

clearance was communicated as required by law, namely publishing it in 
newspaper, communicating to local bodies and authorities, etc. 

4. I received reply dated 26.11.2025 from the District Collectorate stating 
"'no such letter/proceedings available in the Collectorate, Karaikal" for the 

request of a copy of letter/proceedings from the 2d Respondent to the 
Office communicating about the clearance. 
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5. The Taluk Office vide reply dated 24.11.2025 stated that they have 

received a copy of the clearance from the 2nd Respondent on 15.11.2025 

and the same has been put on the notice board on 20.11.2025. 

6. The 1 Respondent, PCZMA, vide reply dated 02.12.2025 stated that the 

requested information (i.., copy of press release, newspaper 
advertisement about the clearance) is not available at their office. 

7. Therefore, it is evident that the 2nd Respondent has not sent a copy of 
clearance to the local authorities until 15.11.2025 and has not made it 

publicly available. The replies of the authorities have been annexed as 
Annexure A-11. 

8. It is reiterated that the status of the project on the Parivesh portal remains 
as "Accepted and referred to SCZMA". 

9. During a recent search of the website of the project proponent, it was 

seen that the clearance was uploaded with the date of upload mentioned 

as "14.11.2025". Screenshot of the website is annexed as Annexure A 

10. 

12 

The General Conditions of CRZ clearance mandate: 

"1. The Project Proponent shall make public the CRZ clearance 

granted for their project by prominently advertising it in at least two 
local newspapers of the District, of which one shall be in the 

vernacular language within seven days and in addition this shall also 

be displayed in the project proponent's website permanently. The 
press releases shall mention that the copy of the clearance letter is 

available in the website of the Project Proponent and PCZMA. The 

Copy of the press release should be forwarded to the PCZMA. 

2. The Project Proponent shall submit a copy of CRZ Clearance to the 

District Colector's Office, Tehsildar's Office, Ofice of the concerned 
Commune Panchayat/Municipality, PCZMA and other relevant offices 

of the Government, who in turn shall display it at the office for 30 

X 
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days. Copy of the CRZ Clearance shall also be submitted to the 

Regional office of MoEF&CC" 

12. 

It is thus evident that the 2nd Respondent has failed to 
communicate the clearance as required by law. 

I submit that I, the Appellant herein, had in the month of April, 
2025 filed a writ petition numbered as W.P. No. 17242/2025 before the 
Honble High Court, Madras challenging the tender notified by the 
Respondent for the construction of the subject harbour inter alia on the 

grounds that necessary permissions were not obtained and relevant 
aspects were not considered. The Hon'ble Court was pleased to issue 
notice and the matter remains pending. The impugned CRZ clearance was 
isSued subsequently on 16.09.2025 and an appeal as mandated under 
Section 16(h) of the NGT Act has been filed before this Honble Tribunal. 
It is reiterated that the Writ Petition pertains to the notification dated 

21.03.2025 issued by the Respondent inviting tenders and it is not 

connected to the present appeal which impugns the clearance issued 

under CRZ Notification, 2011. A copy of the writ petition, the affidavit, 

cOunters filed by the Respondent, rejoinder and orders of the Honble 
Court are collectively annexed as Annexure A13. 

It is humbly prayed that this Hon'ble Tribunal may be pleased to take this 
affidavit on record and pass such orders as it deems fit, proper and necessary 
in the interest of the case, and thuS render justice. 

Solemnly affirmed before me at 

Karaikal on this q day of Deearbe, 2925 
eAR 

And signed his name infmypresence J. INDRADEV 
ACATC 

\he No: 11096 

BEFORE ME 

X 

MSIb32) doo4 

J. INDRADEVI, B Se, BL. 
kderate & Mozno of india) 

No.15, Nehru Strest, Karaka. 609 E02 
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To 

No.5184/TOK/A3/RTI/2024-25 

RIGHT TO 
fNFORMATION 

Thiru. V. Nagendira Mani. 
$4,Tsunai Nagái, 

Karaikal. 
Karukkalcherry. 

Act., 200S. 

DEPARTMENT OF REVENUE & DISASTER MANAGEMENT 
TALUK OFFICE, KARAIKAL 

01 

Karaikal. 

Please reler to your application dated 30/10/2023 for seeking intormation under RTI 

The following information is furnished as sought for: 
SI.No. 

02. 

03 

GOVERNMENT OF PUDUCHERRY 

FORM-3 

The Vide Letter No 30/Fish/KKLUPO/Infra/2025-26/600 
dt. 14/11/2025 (along with copy of CRZ Clerance issued by the Department of Science. Technology and Environment and State Level Environmental impact Assesment Authority) addressed to the Collector. Karaikal and copy of the CRZ Clerancec in the Taluk Office. Notice Board. has been received from the Director. 

Depart1mnent of Fisheries and Fisherman Welfare, PuducherTy on IS/11/2025. The applicant may approach in oflice hours on working 
days to collect the requircd information by paying per page Rs.2.00 
(2x8=16) under Right to Inforamtion (Regulation of fee and cost) 
Rules, 2005. 

The District Collector. 

Information furnished 

Karaikal, dt.24/||/2025 

The appiicant may approach in ofiice hours on worhing days to 
collect the required information by paving per page Rs.2.00 (2x8=1 F16) under Right to Inforamtion (Regulation of fee and cost) Rules.2 .2005. 

Copy of the CRZ clearance has been displayed in the notice board of 
the office of the Revenue Inspector, Neravy Firka on 20/1I/2025. 

If not satistied wvith the reply, an appeal may be filed to the First Appellate Authority within 
30 days of receipt of this reply. 

Name and address of the First Appellate Authority 

(R.SELLAMUTHU) 
PUBLIC INFORMATION OFFICER-CUM 

TAHSILDAR. 
TALUK OFFICE 

KARAIKAL 

ANNEXURE A114



No.DCK/RTI/ B6/ 1118-1119/2025/R 
To 
Thiru. V. Nagendira Mani, 
No. 54, Tsunami Nagar, 
Karukkalachery. 
Karaikal. 

Sir 

GOVERNMENT OF PUDUCHERRY 
COLLECTORATE, KARAIKAL 

Si. 
No. 

2 

Sub: Application for getting Information under Right to Information 
Act, 2005- Reply furnished - Reg. 

Ref: 1. Your RTI Application vide receipt number 8093 dated 
29.10.2025 received by this office on 30.10.2025. 

(1) & (2) are same content and are sceking copies of the letter quoted by you. The 
details of funishing the documents are stated below. 

2. Your RTI Application vide receipt number 8094 dated 
29.10.2025 received by this office on 30.10.2025. 

The information sought for in the RTI applications received vide ref 

1Copy of letter/procccdings from the Director, Department 
of fisheries and fisherman welfare, Puducherry addressed 
to the office of the District Collector, submittinga copy of 
the CRZ Clearance for the propOsed Development of 
Smart and Integrated Fishing Harbour at R.S.No. 199, 
TS. No.15, ward-L, Block No. 7, karukalacherry, 
Oduthurai Revenue Village, Karaikal Municipality. 
Karaika. 

Dated: 26.11.2025 

Question 

First Appellate Authority: 

No 

Thiru. A.S.P.S. Ravi Prakash, L.A.S 
DISTRICT COLLECTOR, 
KARAIKAL 

Information given 

Copy of CRZ Clerance issucd by the Department of The copy sought in the RTI 
Science, Technology and Environment and State Levelapplication cost around Rs. 8/ 
Environnental Impact Assessment Authority to the (Rupees Eight only) at Rs. 
Director, Department of Fisheries and Fisherman Wellare, 2/page of 4 pages. 
Puducherry for the proposed Development of Smart and 
Integrated Fishing Harbour at R.S. No. 199,T.S. No. 15, 

ward-L, Block No. 7, Karukalachery, Oduthurai Revenue 

Village, Karaika u Municipality, Karaika 
The location, details and evidence/proof of the notice 
board in the office of the District Collector/Collcctorate 

where the CRZ Clearance has been displaved. 

such 
available in the 
Karaikal. 

letter/proceedings 
Collectorate, 

If not satisfied with the information furnished, as per Section 19 of 

RTI Act, 2005, you may file an appcal to the First Appellate Authority within 30 
days of the issue of this order whose particulars are given below: 

No separate notice board in the 
Karaikal for Collectorate, 

displaying CRZ clearance. AlI 
notifications are dislayed in the 
common notice board in front of 
the Collectorate, Karaikal. 

Yours faithfully 

(P. BASKAR) 
PUBLIC INFORMATION OFFICER-CUM 

SECRETARY TO COLLECTOR 
KARAIKAL 

5



6



7



ANNEXURE A128



ANNEXURE A139



10



11



12



13



14



15



16



17



18



19



20



21



22



23



24



25



26



27



28



29



30



31



32



33



34



35



36



37



38



39



40



41



42



43



44

Guest
Rectangle



45

Guest
Rectangle



46

Guest
Rectangle



47

Guest
Rectangle



48

Guest
Rectangle



49

Guest
Rectangle



50

Guest
Rectangle



TN THE HIGH COURT OF JUDICATURE AT MADRAS 

(Special Original Jurisdiction) 

C. Kandasamy, M, aged 63, 
S/o. Chidambaram, 
160, T'sunami Nagar, 
Karukalacherry, 
Karaikal-609 604 

W.P.No. 

The Executive Engineer, 
Irrigation and Public Health Division, 
Public Works Department, 

Government of Puducherry, 

17242 

Karaikal 609 602 & 4 others 

-VS 

of 2025 

...Petitioner 

...Respondents 

AFFIDAVIT OF REJOINDER FILED BY THE PETITIONER 

I,C. Kandasamy, aged 63 years, S/o. Chidambaram, residing at 160, T'sunami 

Nagar, Karukalachery, Karaikal District-609 604, Puducherry do hereby solemnly 

affirm and sincerely state as follows: 

1 I humbly submit that I am the petitioner in this Writ Petition and humbly 

submit the following points before this Hon'ble court. 

2. I humbly submit that the respondents have admitted in Para No. 6 of the 

counter that the existing fishing harbour constructed in the year 2010 is of the 
capacity to berth only 80 to 90 mechanized boats of length 1 1I to 15 mts. And at 
present there is increase both in the number as well as length of the boats to more 
than 250 boats. But the allegation that there is no mechanism to treat effluents and 

Page No. 1 
Corrs.: 
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Siuage accumulated hundreds of litres per day, by way of Sewage Treatment Plant 

Or Eftluent Treatment Plant remains unanswered, The respondents could not pont 

Out that there is a plant in functioning condition to treat the sludge. Similarly, they 

have not whispered anything about present procedure for disposal of solid wastes 

including fish waste through Karaikal municipality. Hence, I submit that under the 

present circumstances, if the expansion project is allowed to be inmplemented, the 

situation will become bad to worse. 

2. I humbly submit that according to the respondents only Techno - Economic 

Feasibility report was received from CENTRAL INSTITUTE OF COASTAL 

ENGINEERING FOR FISHERY (CICEF). The report ought to have been placed by 

the respondents before the Puducherry Pollution Control Committee (PCC), Central 

Water and Power Research Station (CWPRS) and National Coastal Zone 

Managenment Authority for their evaluation and study to issue NOC / sanction / 

approval/ clearance. But the respondents failed to do so before the opening of e 

tender on 16.04.2025. It is strange to note that without getting necessary NOC / 

approval / sanction / clearance from the above said authorities, Detailed Project 

Report (DPR) was prepared and administrative approval for an amount of Rs. I 19.94 

crore was granted by the Government. 

3. I humbly submit that the respondents have mentioned in Para No.8 that 'the 

process of tender starts from calling of tenders, submission of the bid, and approval 

of tender by the competent authority, all of which would consume considerable time. 

Hence the tenders were called and date was fixed for opening them however with a 

condition that all necessary statutory clearance must be obtained before 
commencement of work'. I humbly submit that we apprehend that if a deadline is 

fixed for getting statutory clearance such as 2 months, there could not be enough time 
Page No. 2 
Corrs.: 
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Tor the authorities to evaluate or study whether the existing fishing harbour is suitable 

for implementing the expansion project. 

4. T humbly submit that according to the respondents, the 4th respondent has 

ISsued GO. Rt. No. 17/Fy on 30.03.2025 and ABC Techno Labs India Private Limited 

Chennai was appointed as consultant on 31.03.2025 for obtaining the necessary 

clearances. According to their contention clearances must have been obtained within 

2 months. From 30.03.2025 to till now, already 4 months have been elapsed and 

Sanction / 
apparently none of the Authorities have issued NOC / Approval 

Clearance till the submission of counter before this Hon'ble Court. From this, it is 

crystal clear that the respondents are acting in a hurry-bury manner without following 

the norms and procedures. The contention of the respondents that 'after opening 

technical bid and financial bid but before commencing the work the respondents will 

obtain all necessary clearances as per the administrative approval of the Government' 

is nothing but a cock-bull story. 

5. I humbly submit that the distance between our village and the existing fishing 

harbour is around 300 metres only. Further, the contention that there is no 

unregistered mechanized fishing vessel operating illegally is utter falsehood. The 

entire villagers are witnessing the movements of unregistered fishing vessels in the 

existing harbour. The respondents are trying to hidea pumpkin in a heap of rice. 

6. I humbly submit that the contention of the respondents that there exists 1 

MLD (1 Mega litre = 10 lakhs litres per day) capacity of effluent treatment plant 
(ETP) is available in the existing harbour but not in working condition due to non 
availability of sufficient effluent' is nothing but a concoction. The respondents have 
admited in their counter that the number of mechanized boats is increased from 

Page No. 3 
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y0 to 250 approximately. When such is the case, the quantity of effluent generated 

on tne spillage of oil and grease from the boats must have been tripled by this time. 

Ihe contentions of the respondents are contradictory to each other. I humbly submit 

that by the above said contention the respondents have categorically admitted about 

the lack of mechanism to treat waste water and sludge in the existing harbour. When 

such is the case, if the expansion project is allowed to be implemented without getting 

NOC/clearance from the Puducherry Pollution Control Committee, the river water 

will become more polluted, and the entire village will lost their livelihood and has to 

vacate their native place once for all. 

7. I humbly submit that the respondents have mentioned in the Para 14 that they 

have also 'addressed the Pondicherry Ground Water Authority for issuance of NOC 

/ clearance for taking of the work'. The letter was sent on 18.11.2024. But the 

respondents could not disclose the fact whether the NOC / clearance was obtained 

till the time of submission of their counter. This also makes clear that the e-tenders 

are invited by the respondents in a hurry bury manner. 

I humbly submit that the respondents have admitted in Para 17 that there is a 

Chill Plant available in the existing harbour and it is not in operation'. I humbly 

submit that the contention of the respondents that there are number of ice plants 

outside the existing fishing harbour belonging to private agencies, and are not within 

the ambit of Fisheries Department is reckless and an act of abandoning the 

responsibility. I humbly submit that the respondents cannot act at their whims and 

fancies by throwing all statutory responsibilities into the wind. 

8. 

I humbly submit that the e-tenders are opened as early as on 16.04.2025. But, 
according to the respondents, opportunity of hearing was given to the Panchayatdars 
Page No. 4 
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only on 21.04.2025 and 03.07.2025, after opening of the e-tenders. In fact, none of 

the villagers attended that meeting. The public have made agitations against the 

proposed project in a mass manner and that was published in local dailies. The 

newspaper reports are filed along with this Affidavit of Rejoinder. 

10. I humbly submit that in the letter (Page No.210 of the typed set) it was clearly 

mentioned in Para 2 that The CRZ map prepared by the Institute of Remote Sensing 

(IRS), Anna University, Chennai indicates that the proposed berthing facilities 

earmarked for motorized crafts (beach landing crafts) on the eastern bank of Mullai 

River falls in the CRZ I A which is 'No Development Zone'. I humbly submit that 

'No Development Zone' is a designated area where construction and development 

are prohibited to protect the coastal environment. Particularly, CRZ-1A refers to 

areas within the Coastal Regulation Zone that are ecologically sensitive and play a 

It is a highly regulated, 
crucial role in maintaining the integrity of the coast. 

vulnerable area close to breeding and spawning grounds of fish and other marine life, 

playing a vital part in genetic biodiversity. I therefore submit that unless a detailed 

report of Coastal Regulation Zone (CRZ) by the Ministry of Environment, Forest 

and Climate Change is received, no further action is allowed to be taken in the 

expansion project. 

11. I humbly submit that the respondents have not relocated the entire project. 

Only small motorized boats are allowed to berth on the southern bank of Arasalar 

river. The large mechanized boats are still accommodated only on the northern bank 

of Mullai River. Our village situates within 100 metres from there. The existing 

fishing harbour situates at the confluence of Arasalar River and Mullai River. The 

entire area is categorized as CRZ-1A zone and there cannot be any separation or 

Page No.5 
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Segregation as eastern bank or southern bank. Hence, the proceedings should be 

Stopped on emergency basis unless and until a complete study is made on this aspect. 

Solemnly affirmed at Chennai 

On this the 6h day of 

August, 2025. 

Before me 

Advocate, Chennai 
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(Karaikal District, Puducherry) 

IN THE HIGH COURT OF 
JUDICATURE AT MADRAS 

(Special Original Jurisdiction) 

W.P.No. 17242 / 2025 

C. Kandasamy, M, aged 63, 
Slo. Chidambaram 

The Executive Engineer and 
4 others 

P. MEENAKSHI 

K. BASKARAN 

V. PREM KUMAR 

-VS 

AFFIDAVIT OF 

REJOINDER FILE BY THE PETITIONER 

V. REVATHI 

Counsels for Petitioner 

...Petitioner 

.Respondents 
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IN THE HIGH COURT OF JUDICATURE AT MADRAS

DATED: 12.06.2025

CORAM

THE HON'BLE MR.K.R.SHRIRAM, CHIEF JUSTICE

AND

THE HON'BLE MR.JUSTICE SUNDER MOHAN

WP NO. 17242 of 2025

C. Kandasamy
S/o.Chidambaram, 
160, Tsunami Nagar, 
Karukalacherry, 
Kariakal 609 604. Petitioner(s) 

Vs

The Executive Engineer,
Irrigation And Public Health Division, 
Public Works Department, 
Government Of Puducherry, 
Kaaraikal 609 602. 
and 4 Others Respondent(s) 

For Petitioner(s): 
Ms.P. Meenakshi

For Respondents:
Mr.R.Seedhar,
Additional Government Pleader (Puducherry)

https://www.mhc.tn.gov.in/judis

68



ORDER

(Order of the Court was
made by the Hon'ble Chief Justice)

Mr.Sreedhar takes notice for respondents and states that respondents 

will file counter within two weeks.

2. Counter to be filed and copy served within two weeks.

3. Rejoinder if any, to be filed within two weeks thereafter.

4. Petition be listed on 31.07.2025.

5. Ad-interim relief refused.

(K.R.SHRIRAM, CJ.)                    (SUNDER MOHAN, J.)
 12.06.2025           

TAR

https://www.mhc.tn.gov.in/judis
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W.P.No.17242 of 2025

IN THE HIGH COURT OF JUDICATURE AT MADRAS 

DATED: 04.08.2025

CORAM 

THE HONOURABLE MR. MANINDRA MOHAN SHRIVASTAVA, 
CHIEF JUSTICE

AND
THE HONOURABLE MR.JUSTICE SUNDER MOHAN      

W.P.No.17242 of 2025

C. Kandasamy
S/o.Chidambaram, 
160, Tsunami Nagar,
Karukalacherry, Kariakal 609 604. 

Petitioner(s) 
Vs

The Executive Engineer,
Irrigation and Public Health Division, 
Public Works Department, 
Government of Puducherry, 
Kaaraikal 609 602 and 4 others 

Respondent(s) 

For Petitioner(s): 

Ms.P. Meenakshi

For Respondent(s): 

Mr.S.Raveekumar
Government Pleader(Pondy)

___________
Page 1 of 2
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W.P.No.17242 of 2025

ORDER
(Order of the Court was made by the Hon'ble Chief Justice)

Learned counsel for the petitioner prays for short time to file an 

affidavit.

2. Let the affidavit be filed within a week.  Copy be given to the 

other side in proper form.

List on 11.08.2025.

  (MANINDRA MOHAN SHRIVASTAVA, CJ)       (SUNDER MOHAN,J)
   04.08.2025    

bbr

___________
Page 2 of 2
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WP No.17242 of 2025

IN THE HIGH COURT OF JUDICATURE AT MADRAS 

DATED: 11.08.2025

CORAM 

THE HONOURABLE MR. MANINDRA MOHAN SHRIVASTAVA, 
CHIEF JUSTICE

AND
THE HONOURABLE MR.JUSTICE SUNDER MOHAN

W.P.No.17242 of 2025

C. Kandasamy
S/o.Chidambaram, 
160, Tsunami Nagar,
Karukalacherry, Kariakal 609 604. 

Petitioner(s) 
Vs

The Executive Engineer,
Irrigation and Public Health Division, 
Public Works Department, 
Government of Puducherry, 
Kaaraikal - 609 602 and 4 others 

Respondent(s) 

For Petitioner(s): 

Ms.P. Meenakshi

For Respondent(s): 

Mr.S.Raveekumar
Government Pleader(Pondy)

___________
Page 1 of 2
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WP No.17242 of 2025

ORDER
(Order of the Court was made by the Hon'ble Chief Justice)

As learned counsel for the parties brought to the notice of this 

court that, during the pendency of the writ petition, work order has 

been issued in favour of a private party, we are of the view that, at 

this stage, it is necessary to implead the person in whose favour the 

work order has been issued, as any order passed in favour of the 

petitioner will  adversely affect the rights of the person in whose 

favour the work order has been issued.

Let necessary application be filed within two days.  List the 

matter on 14.8.2025.   

 (MANINDRA MOHAN SHRIVASTAVA,CJ)      (SUNDER MOHAN,J)
                 11.08.2025       

sasi

___________
Page 2 of 2
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W.P.No.17242 of 2025

IN THE HIGH COURT OF JUDICATURE AT MADRAS 

DATED: 14.08.2025

CORAM 

THE HONOURABLE MR. MANINDRA MOHAN SHRIVASTAVA, 
CHIEF JUSTICE

AND
THE HONOURABLE MR.JUSTICE SUNDER MOHAN      

W.P.No.17242 of 2025

C. Kandasamy
S/o.Chidambaram, 
160, Tsunami Nagar, 
Karukalacherry, Kariakal 609 604. 

Petitioner
Vs

1.The Executive Engineer,
   Irrigation and Public Health Division,
   Public Works Department, 
   Government of Puducherry, 
   Kaaraikal 609 602 

2.The Chief Engineer,
   Public Works Department,
   Government of Puducherry
   Karaikal-609 602.

3.The Secretary 
   Public Works Department,
   Government of Puducherry
   Puducherry-605 001

___________
Page 1 of 3
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W.P.No.17242 of 2025

4.The Secretary,
   Department of Fisheries,
   Government of Puducherry,
   Puducherry-605 001.

5.The District Collector,
   Karaikal-609 601.

6.M/s.Emjay Constructions,
   No.7, Central Street,
   Kilpauk Garden Colony,
   Chennai-600 010.

Respondents
  [Respondent No.6 impleaded vide order
   dated 14.08.2025 made in WMP No.34845 of 2025]

For Petitioner: 

Ms.P.Meenakshi

For Respondents: 

Mr.S.Raveekumar 
Government Pleader (Puducherry)

ORDER
(Order of the Court was made by the Hon'ble Chief Justice)

The newly impleaded respondent No.6 be noticed on payment 

of process fee within three days, returnable in two weeks.

___________
Page 2 of 3
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W.P.No.17242 of 2025

List the matter on 04.09.2025.

  (MANINDRA MOHAN SHRIVASTAVA, CJ)       (SUNDER MOHAN,J)
   14.08.2025    

bbr

___________
Page 3 of 3
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W.P.No.17242 of 2025

IN THE HIGH COURT OF JUDICATURE AT MADRAS 

DATED:  04.09.2025

CORAM 

THE HONOURABLE MR. MANINDRA MOHAN SHRIVASTAVA, 
CHIEF JUSTICE

AND
THE HONOURABLE MR.JUSTICE G.ARUL MURUGAN

W.P.No.17242 of 2025

C. Kandasamy
S/o.Chidambaram
160, Tsunami Nagar
Karukalacherry
Kariakal 609 604. 

Petitioner(s) 
Vs

The Executive Engineer,
Irrigation And Public Health Division
Public Works Department
Government Of Puducherry
Kaaraikal 609 602
and 5 Others 

Respondent(s) 
For Petitioner(s): 

Ms.P. Meenakshi

For Respondent(s): 
Mr.S.Raveekumar
Government Pleader (Pondy)  
For Respondents 1 to 6
Mr.E.Narayanan
For Respondent-6
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W.P.No.17242 of 2025

ORDER
(Order of the Court was made by 

the Hon'ble Chief Justice)

Learned  counsel  for  newly  impleaded  respondent  prays  for 

and is granted three weeks' time to file counter-affidavit. One week 

time is granted for filing rejoinder.

2. List the matter on 09.10.2025 for further orders.

(MANINDRA MOHAN SHRIVASTAVA, CJ)    (G.ARUL MURUGAN,J)
                       04.09.2025    

kpl
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